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NEWS ITEM TITLED: ISS SAAL BHEE NEELAMEE KE AASAR NAHI GHATON PAR

MAAFIYAO КА КАABZA DHANBAD MEI DHADALLE SE JAARI HAI BAALU

TASKAREE APPEARING IN LIVEHINDUSTAN.COM DATED 12.04.2024

COUNTER AFFIDAVIT FILED BY OF DEPUTY COMMISSIONER -CUM- DISTRICT

MAGISTRATE, DHANBAD, JHARKHAND, (i.e. RESPONDENT NO. 3 HEREIN).

1. Aditya Runjion son of Shti Asjun Prasad, aged about 27

years, by Religion - Hindu, by Occupation - Service under Government of

Jharkhand in the office of Deputy Commissioner, Dhanbad, Jharkhand, having

its office at Deputy Commissioner Office, Station Road, Pandey Muhalla,

Dhanbad – 826001, Jharkhand, do hereby solemnly affirm and state as follows:

1. That, I am the Deputy Commissioner-cum-District Magistrate, Dhanbad,

Jharkhand, (Respondent no. 3 herein) and that I am aware of the facts and

records in the instant case and have gone through the allegations and

contentions in the Original Application as such I am competent to make

and affirm the instant Affidavit.

2. That, I am a law-abiding Citizen of India and very much respect the

Constitution and Judicial System of India.

That in pursuance and in compliance to the orders dated 04.12.2024 and

2025 of the Hon'ble Tribunal in the instant Original Application this
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Counter Affidavit is being filed by Deputy Co
mmissioner-cum-District

Magistrate, Dhanbad, Jharkhand, Respondent No. 3 herein.

4. That this affidavit is being filed for bringing necessary facts and statements

on record for just and proper adjudication of this case.

5.

6.

That in compliance to the said order dat
ed 04.12.2024 passed by the

Hon'ble Tribunal, directing the Respondent no.
 3 herein to file fresh

affidavit bringing on record the current status of seizures of illegally mined

and transported sand and FIRs lodged against the environmental violators,

the District Mining Officer, Dhanbad, vide
 his letter no. 600 dated

19.04.2025 had sought all such information from the Senior

Superintendent of Police, Dhanbad, Jharkhand.

That the Senior Superintendent of Police, Dhanbad, Jharkhand, vide his

letter no. 935 dated 03.05.2025 provided the list of the names of violators

and the details of the FIRs lodged against each 
of them, to the District

Mining Officer, Dhanbad.

7. That the District Mining Officer, Dhanbad, vide his
 letter no. 666 dated

05.05.2025 has forwarded all such information as received from the Senior

Superintendent of Police, Dhanbad, Jharkhand, to the Member Secretary,

Jharkhand State Pollution Control Board, Ranchi, Jharkhand.

8. That the District Mining Officer, Dhanbad, vide his letter no. 752
 dated

20.05.2025 has requested the Member Secretary, Jharkhand State

DNAHKRAHtion Control Board, Ranchi, Jharkhand to take necessary actions
nst all the violators whose details have already been provided vide his

arier letter dated 05.05.2025.
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Photocopy of the said letters dated 20.05.2025, 05.05.2025 and

03.05.2025 are annexed herewith and collectively marked as Annexure -

A.

9. That the Respondent No. 3 has also filed an Interlocutory Application for

the Hon'ble Tribunal's kind consideration to recall its order dated

01.05.2025 directing the Respondent No. 3 to pay a personal cost of Rs.

2500/- to be deposited in the Office of the Registrar, National Green

Tribunal, Eastern Zone Bench, Kolkata, in order to file the instant Counter

Affidavit.

10.That this Counter Affidavit is filed bonafide and in the interest of justice. It

is therefore prayed that Your Lordships, may kindly be pleased to accept

the instant Counter Affidavit.

11. That the answering respondent seeks leave to file any further affidavits, if

required, as per direction of the Hon'ble Tribunal.

12.1 state that the statements contained in paragraphs Nos. 1 to 4 are true to

my knowledge, the statements contained in paragraph Nos. 5 to 9 are true

to my information derived from the official records of the case, which I

verily believe to be true and the rest is/are my respectful submissions

before this Hon'ble Tribunal.

乐

TIWAR
ME
EN
A

NOTARY
Regd. No. 10316/13

Govt. of inuia
DHANBAD.

JHA
RKH

AND

NOTARY
DHANBAD
Authorised.
U/S 297 (I) (C) of the Cr.P.C.
(Act No. 11 of 1974) & uis (8) (I
(Act No. 53 of 19521

Deputy Commissioner,
Dhanbad

157nsT K. SARKAR (Adv.)
No.-2202/2000
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VERIFICATION

1, Adidya Ranjan son of Shri Arjun Praad, aged about 17

years, by Religion - Hindu , by Occupation - Service under Government of

Jharkhand in the office of Deputy Commissioner, Dhanbad, Jharkhand having its

office at Deputy Commissioner Office, Station Road, Pandey Muhalla, Dhanbad

- 826001, Jharkhand is filing this instant Counter Affidavit on this the day

of July, 2025.

Date:

Place:

Deponent

Identified by me:

Advocate
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झारखण्ड सरकार

खान एवं भूतत्व विभाग

जिला खनन कार्यालय, धनबाद ।

(Email- dmo-dhanbad@jharkhandmail.gov.in)

पत्रांक:- 666 /एम०, धनबाद,दिनांक:- 05/05/2025

प्रेषक: - जिला खनन पदाधिकारी
धनबाद ।

सेवा में,

विषयः-

सदस्य सचिव,

झारखण्ड राज्य प्रदूषण नियंत्रण पर्षद,
राँची।

माननीय नेशनल ग्रीन ट्रिब्यूनलए पूर्वी जोन बेंच कोलकता में विचाराधीन वाद O.A.

No. 151/2023/EZ News Item tited" Despite National Green Tribunal Ban illegal

sand mining is goining on in Jharkhand" appearing in Prabhat Khabar dated

08.09.2023 बनाम् झारखण्ड राज्य व अन्य मामलें में संलिप्त अभियुक्तों के संबंध में

विस्तृत सूचना उपलब्ध कराने के संबंध में।

प्रसंग:- आपका पत्रांक 857/ राँची, दिनांक 25.03.2025 |

महाशय,

उपर्युक्त विषयक प्रासंगिक पत्र के आलोक में धनबाद जिलान्तर्गत बालू के अवैध
उत्खनन/भंडारण एवं परिवहन में संलिप्त अभियुक्त का नाम / पता एवं अन्य प्रासंगिक सूचना

उपलब्ध कराने हेतु कार्यालय पत्रांक 600 / एम०, दिनांक 19.04.2025 द्वारा वरीय पुलिस अधीक्षक,
धनबाद को पत्र प्रेषित किया गया था। उक्त के आलोक में वरीय पुलिस अधीक्षक, धनबाद के
पत्रांक-935, दिनांक 03.05.2025 द्वारा प्रतिवेदन उपलब्ध करायी गई है, जिसकी प्रति इस पत्र के
साथ संलग्न कर भेजी जा रही है।

अनुलग्नक-यथोक्त ।

विश्वासभाजन

le
जिला खनन पदाधिकारी,

ज्ञापांक 6.66 /एम,धनबाद, दिनांक 05/05/2025 पनवाद
प्रतिलिपिः- उप समाहर्ता प्रभारी, विधि प्रशाखा, धनबाद को सूचनार्थ प्रेषित ।

125

जिला खनन पदाधिकारी,
धनबाद ।
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NGT Act

राजगंज थाना कांड सं0-48/24, दिनांक 13.09.24,

धारा-303 (2)/317 (2)/ 3  (5) भा०न्या०सं० एवं 4/21

खान एवं खनिज अधि० एवं 4/54 झा० लघु खनिज

समनुदान नियमावली तथा 7/9/13 झा०खनिज (अवैध

खनन पर रोक, परिवहन और भण्डारण) नियम ।

(वर्ष 2025 मार्च

पूर्वी टुण्डी थाना कांड सं0-04/25, दिनांक 19.01.2025,

धारा-303 (2)/317 (5)बी0एन0एस एवं 4/21 खान एवं

खनिज अधि० एवं 4/54 झारखंड लघु खनिज समुदार

एवं 7/9/13 झारखंड खनिज विक्रेता नियमावली-2007

गोविन्दपुर थाना कांड सं0-32/25 दि0-18.01.25
धारा-303 (2) / 317 (2) भा०न्या0सं0-2023 एवं 13 झा०

खनिज (अवैध खनन पर रोक, परिवहन एवं भण्डारण)

नियम-17 एवं 21 खान एवं खनिज (विकाश का

विनियमन) अधि0-1957 एवं 54 झा० लघु खनिज

समनुदान नियमावली-04
चिरकुण्डा थाना कांड सं0-103/2025, दि0-26.03.2025,

धारा-303 (2)/ 317 (2) बी0एन0एस0 एवं 54 झारखंड लघु

खनिज समनुदान नियमावली एवं 11 झारखंड खनिज

अवैध खनन पर रोक परिवहन और भण्डारण तथा 192

मोटरयान अधि०

बैकमोड़ थाना काण्ड सं0 70/25, दिनांक - 24.03.2025,

धारा-317 (5) भा०न्या0सं0, 21 खान एवं खनिज (विकाश

का विनियमन) अधिनियम 1957, झारखंड लघु खनिज

समनुदान नियमावली 2004, एवं 13 झारखंड खन
िज

(अवैध खनन पर रोक, परिवहन और भंडारण) नियम
2017

बरवाअड्डा थाना काण्ड संख्या-49/25, दिनांक 06.03.2025

धारा-303 (2)/317 (2)/3(5) भा0न्या0सं0 एवं धारा-4/21 खान एव

खनिज (विकास का विनियमन)अधि0 1957 एंव धारा-4/54

झारखण्ड लघु खनिज समनुदान नियमावली 2004 एंव धारा-719/13

झारखण्ड खनिज (अवैध खनन पर रोक परिवहन और भंडारण) नियम

2017

सुदामडीह थाना कांड संख्या 26/25 दिनांक 27.03.2025

धारा 4/21 खान एवं खनिज (विकास का विनियमन

अधिनियम 1957) / 54 झारखण्ड लघु खनीज समनुदान

नियमावली 2004/7/13 झारखण्ड खनिज अवैध खनन

पर रोक परिवहन और भंडारण) नियम 2017 एवं

302 (2)/317 (2) बी0एन0एस0

सरायढेला थाना कांड सं0 58/25 दिनांक 29.03.25

धारा-317 (5)/3 (5) बी0एन0एस0 एवं 4/21 खान एवं

खनिज (विकास का अधि0-1957)/7/9/13 (झारखंड

खनिज (अवेध भंडारन पर रोक, परिवहन और भंडारण-2017

तक

अज्ञात अपराध कर्मी

टाटा हाईवा सं0 JH10CM-3992 के चालक / मालिक

पर प्रा०अभि० बालू खनिज, ट्रैक्टर मालिक, ट्रैक्टर चालक

प्रा० अभि० (1) ट्रैक्टर,सं०-(1) JH-10BK-79
49 (अपठनीय) (2)

JH-10CW-3032 (3) JH-10BF-6204 (4) JH-10AD-483
1 के

मालिक एवं चालक

प्रा० अभियुक्त शक्ति पाल मंडल, उम्र-45वर्ष, पिता स्व० प्रफुल

मंडल,सा०-मोराडीह, थाना- नि
रसा, जिला-धनबाद, एवं 02.

वाहन सं0-WB-37-B/4736
 के मालिक

प्राथमिकी अभियुक्त 1. वाहन पंजीकृत सं0 – JH 10CW 6702 के मालिक

2. वाहन पंजीकृत सं0-JH10CW6702 के चालक 3. अन्य अज्ञात

अज्ञात

प्रा० अभि० (1)ट्रैक्टर सं०-BZJSP1396239SM INJAN NO-

3100FLU341380483F18 (2) ट्रैक्टर सं0 JYASG77043953

INJAN NO-3100FLU83H762426F18 (3)ट्रैक्टर

सं०-JAYS586481253 INJAN NO-

3100FLU93H860925F18 (4)ट्रैक्टर के चालक एवं मालिक

K

• वरीय पुलिस अधीक्षक,
धनबाद ।

प्रतिलिपिः-

01 उपायुक्त, धनबाद को कृपया सादर सूचनार्थ प्रेषित ।

105/25
वरीय पुलिस अधीक्षक,

धनबाद ।
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